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(2 ) all the employees discharged 
dufing Emergency be re
instated immediately, and the 
suspension of Shri M. C. 
Gupta, General Secretary, 
ALIMCO Workers’ Union be 
revoked and Shri Gupta be 
re-instated without delay.

<3) all the temporary and casual 
employees be absorbed as 
permanent employees imme
diately. The Canteen em
ployees should also be given 
salary and other facilities at 
part with Corporation em
ployees.

(4) payment may be made in 
cash for the overtime work 
done after the scheduled 
working hours.

(5) the D.P.C. rules be revoked 
and all the promotions should 
be on the basis of spniority. 
Barring the lowest posts, all 
other posts be filled up from 
among the ALIMCO em
ployees.

(6) the leaves prescribed in 
Standing Orders, which have 
been certified, be accorded 
immediately.

(7) E.S.I, Scheme be done away 
with and Government depart
mental medical facilities be 
provided.

(8) workers be given represent
ation in the management.

(9) elections to all the commit
tees be held.

<10) the Union should be provid
ed with furnished accom
modation, and Office-bearers 
b« spared for two hours for 
Union work.

<1 1 ) recognition be accorded to 
the Union by the manage
ment.

( 12) reduction be made in the 
prices of food stuffs served 
in Canteen.

(c) The Labour Commissioner, Kan
pur, has started conciliation proceed
ings and the outcome thereof is 
awaited. The management took the 
initiative to call the Union represent
atives for a discussion as a result of 
which issue of prices of food stuffs 
served in Canteen has been resolved. 
Union has agreed to abide by the 
Code of Discipline for industries. The 
situation is normal.
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1977 Written Answers 
Feature Films

9Z

Soviet-Yietaam Film Festivals held 
in New Delhi

4983. PROF. P. G. MAVALANKAR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether the Soviet and Viet
nam Film Festivals were recently 
held in New Delhi;

(b) if so, the details of the films 
shown and the approximate number 
ot people who witnessed them;

(c) whether the said film festivals 
were restricted to invitees only or 
were open to the general public on 
payments;

(d) who selected the said films and 
what w«s the criteria for such a selec
tion; and

(e) the cultural impact, if any, 
that the said festivals had on the 
Indian public?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) and (b). No
festival of Soviet Films was held in 
New Delhi recently. Only the pre
miere of the Soviet film entitled 
“Blockade” was arranged in New 
Delhi OR 29th June, 1977. About 1200 
persons attended the function.

A Viftnamese Film Festival was 
held in New Delhi on 3rd (inaugural 
function) 4th and 5th July, 1977.

The films shown in the Vietnamese 
Film Festival were:

(i) We Shall Meet Again Aŝ
Promised.

(ii) The Young Woman of Bai-'
Sao.

Documentaries
(i) The Greatest Holiday.
(ii) Winter Coats.

(iii) The Truong Son Road.

About 1,000 people witnessed the 
Inaugural function and about 690 
people attended the Commercial 
shows.

(c) The inaugural functions of the- 
Soviet Premiere and Vietnamese Film 
Festival were restricted to invitees 
only. The commercial shows were,, 
however, open to general public.

(d) The selection of the films for 
the Soviet Premiere and Vietnamese 
Festival was made by the respective 
countries.

(e) Such festivals, besides strength
ening the bonds of friendship bet
ween India and the participant coun
tries, provide people of India a chance 
to know about the way of life in the 
participating countries.

Delhi Sales Tax
4984. SHRI KANWAR LAL GUPTA: 

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government have re
ceived any representation for the sim
plification of the Delhi Sales Tax;

(b) if so, the details thereof;
(c) the action taken by the Gov

ernment on it;
(d) whether the distributing cha

racter of Delhi has been adversely 
affected by the recent changes in 
the Delhi Sales Tax Act and parti
cularly by the orders of the U.P. 
Government; and

(e) if so, the steps Government 
propose to take to remove this defect?




